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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 606 of 2018

£ 3 tl re: Compliance of Municipal Solid Waste
: : ‘:%anagement Rules, 2016 and other environmental

B issues (State of Uttarakhand)

(Status Report / Compliance Affidavit On Behalf Of The
- State Of Uttarakhand Through The Chief Secretary)

I, Kalyani (Female), aged about 48 years, D/o Shri Devraj
Singh, presently posted as Additional Secretary,
Department of Environment Conservation & Climate
Change, Government of Uttarakhand, Dehradun, duly
authorised and competent to swear and file this
Compliance Affidavit/Status Report on behalf of the Chief
Secretary, Uttarakhand, do hereby solemnly affirm and

state as under:

A. BACKGROUND AND DIRECTIONS OF THIS HON’BLE
TRIBUNAL

That the present matter pertains to compliance of the
Solid Waste Management Rules, 2016 and
Sewage/Liquid Waste Management in the State of
Uttarakhand being monitored by this Hon’ble

Tribunal.

i
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That this Hon’ble Tribunal, vide Order dated
11.05.2023, inter-alia directed filing of six-monthly
progress reports with verifiable compliance and
further recorded that an amount of Rs. 200 Crores
shall be ring-fenced and kept as non-lapsable for
utilisation  exclusively  towards solid  waste
management and sewage management in the State of
Uttarakhand under the directions and supervision of

the Chief Secretary.

That this Hon’ble Tribunal, vide Order dated
09.12.2025, noted that the sixth-monthly progress
report was required to be filed by the Chief Secretary,
Uttarakhand, and directed that the same be filed,
disclosing the relevant information strictly in the

formats appended to the said order as Annexure-1

and Annexure-2

That in compliance with the said directions, the
present Status Report is being filed strictly in the
prescribed formats. Further, it is respectfully
submitted that the present report is being filed
enclosing Annexure-A and Annexure-B strictly in the
format prescribed by this Hon’ble Tribunal,
containing Urban Local Body-wise verifiable
information with respect to solid waste management

and sewage management, and the said annexures

AP
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may be treated as integral part of this compliance

affidavit.

B. COMPLIANCE REGARDING RING FENCED FUND AND
GOVERNANCE MECHANISM

B.1 Ring Fenced Account for Solid Waste Management
(Urban Local Bodies)

That pursuant to the recommendations of the Fifth
State Finance Commission, approval was granted for
allocating Rs. 100 Crores (Rupees One Hundred
Crores only) for the Financial Year 2024-25 towards a
Ring Fenced Account (Non-lapsable) for strengthening
Solid Waste Management in Urban Local Bodies of

Uttarakhand.

That the Additional Secretary, Finance Department,
Government of Uttarakhand, vide letter dated
20.08.2024 addressed to the Director, Urban
Development  Directorate, Dehradun, informed
regarding creation and operation of the said ring-
fenced fund, including conditions relating to deposit,

\ utilisation, monitoring and compliance mechanism.

That the said letter provides that the Ring Fenced

Account shall be Non-lapsable, and shall be utilised

exclusively for municipal solid waste management

e
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related works in accordance with applicable rules and

directions.

That the IFMS budget allotment document also
confirms allotment/entries under the relevant head

for FY 2024-25 reflecting release of Rs. 100 crores.

B.2 Ring Fenced Account for Sewage/Liquid Waste

Management (State Level)

That the Office Memorandum dated 23.12.2024
issued by the competent department lays down SOPs
and modalities for the creation, operation and
utilisation of ring fenced amount for sewage
management / interception & diversion / sewer
networks / STPs / allied works.

That as per the said memorandum, a High-Level
Committee has been constituted for approval and

monitoring of proposals.

B.3 Coordination and Information Compilation

That vide communication dated 18.12.2025, the
Additional Secretary, Government of Uttarakhand
called upon the departments including Urban

Development  Department,  Peyjal Department,

Panchayati Raj Department etc. to submit point-wise
updated status for compliance in OA No. 606/2018,

and to provide information to UKPCB for compiling

N
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and filing the Compliance Affidavit before Hon’ble
NGT. Annexure-3

That UKPCB has also issued reminders / follow
up communications calling for submission of
requisite information within the stipulated time.

That UKPCB also requested the Additional
Secretary, Environment Conservation & Climate
Change Department, Government of Uttarakhand to
take necessary action for compiling and filing
compliance affidavit and to nominate officers from
Peyjal and Urban Development Department for filing

periodic six-monthly compliance.

C. ANNEXURE-A: STATUS REPORT ON SOLID WASTE
MANAGEMENT (SWM) (ULB-WISE)

That the Urban Development Directorate,
Uttarakhand, vide letter dated 30.12.2025, has
furnished ULB-wise status report in the format
prescribed as Annexure-A.

That the said Annexure-A contains ULB-wise
information regarding:

Waste generation (TPD)
Composition of waste (biodegradable/dry/inerts)

Segregation and door-to-door collection status
Transportation quantity and final destination

as well as details on waste processing methods

SO




434

including composting and other processing

infrastructure. )

That as per Annexure-A, major ULBs including
Dehradun, Haridwar, Roorkee, Haldwani, Kashipur,
Rudrapur and other ULBs have reported door-to-door
collection and varying segregation rates.

llustrative compliance highlights (as per
Annexure-A):

Dehradun Nagar Nigam: Generation reported 465
TPD, with 100% door-to-door collection and 80%
source segregation, transported to Integrated SWM
Plant at Sheeshambada and decentralised processing

centres.

Haridwar Nagar Nigam: Generation reported 250 TPD,
with 100% collection and 40% segregation, final
destination at Sarai MSW Plant.

Roorkee Nagar Nigam: Generation reported 145.04
TPD, 100% collection and 60% segregation,
disposed/processed through MRF and dumping

N
dvoce ?\ground mechanisms.

"/ Haldwani Nagar Nigam: Generation reported 150 TPD,
segregation 70% and 100% collection, final
destination Gaula Raukhad/Gaula bypass road,

Haldwani.
That in respect of smaller ULBs, the report

specifies trenching grounds, MRF centres, compost

i
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pits and cluster arrangements for processing and

disposal.

That Annexure-A further includes ULB-wise
details of composting such as intake quantity, method
adopted (aerobic), output compost, residue and
utilisation, including in parks, agricultural purposes,

and distribution to farmers.

That the State is continuously strengthening
processing and  disposal facilities including
composting, MRF centres, decentralised segregation,
and linkages for recycling. It is further submitted that
the status of legacy waste remediation, including
progress of biomining/bioremediation and time-
bound plan for completion wherever applicable, has
been disclosed in Annexure-A in the format
prescribed by this Hon’ble Tribunal, and necessary
actions are being undertaken to ensure expeditious
| remediation in accordance with the directions issued

by this Hon’ble Tribunal

D. ANNEXURE-B: STATUS REPORT ON SEWAGE
MANAGEMENT / LIQUID WASTE (ULB-WISE)

That Uttarakhand Peyjal Nigam/concerned authority
has furnished sewage management information in
format prescribed as Annexure-B, transmitted to UKPCB

vide letter dated 03.01.2026.

M
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That Annexure-B contains:

ULB-wise sewage generation per day (MLD)

targeted households for sewer connectivity
households connected

time targets for completion of connectivity gaps
drain-wise information including flow, quality
parameters (BOD/COD/TSS/FC etc.)

final discharge points and whether diverted to STPs
action plan for interception/diversion and STP
creation/augmentation

That as per Annexure-B, the total sewage generation
reported for all ULBs is 534.65 MLD.

That Annexure-B  provides indicative sewage
generation of major ULBs, inter-alia:

Dehradun: 118.44 MLD

Haridwar: 37.00 MLD

Roorkee: 26.89 MLD

Haldwani: 41.43 MLD

*#\ Kashipur: 25.90 MLD
-/ Rudrapur: 25.89 MLD

That Annexure-B contains drain-wise details for ULBs
including Dehradun, Rishikesh, Haridwar, Roorkee,
Manglaur, Muni-Ki-Reti-Dhalwala, Devprayag,
Tapovan, Pauri, Swargashram Jonk, Satpuli, Kotdwar

and others with discharge characteristics and

proposed /intervention plans.

b
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That Annexure-B further contains proposed STPs/

timelines for interception and diversion, including:

Proposed STP for Dehradun (Sapera Basti drain

reference) with timeline indicated as March-2026.

Proposed STP interventions for Manglaur and other
areas.
Kotdwar STP wunder construction with timeline

indicated as 24.10.2026 (as per drain section).

E. COMPLIANCE WITH TRIBUNAL DIRECTIONS FOR
DISCLOSURE IN ANNEXURE-A & ANNEXURE-B
FORMATS

That the State has complied with the direction dated
09.12.2025 by disclosing the relevant information on
solid waste and liquid waste management in

Annexure-A and Annexure-B formats.

That this Status Report is being filed with supporting

annexures including ring-fenced account

documentation and departmental communications

enabling implementation and reporting.

F. SUBMISSION REGARDING CONTINUING
MONITORING AND FUTURE ACTION

That the State Government is committed to improving

SWM and Sewage management through:

o
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enhancement of segregation and door-to-door
collection,

strengthening processing capacity and scientific
disposal,

remediation/biomining of legacy waste sites,
implementation of interception/diversion works,

construction and commissioning of STPs,

expansion of sewer networks and household
connections,
prevention of untreated sewage discharge into

drains/rivers.

That the Chief Secretary level monitoring and
departmental review mechanisms are being continued

and periodic reporting shall be ensured in compliance

of orders of ; L I%"‘I’ ﬂ?hﬁmle by

whoas ‘dentified by Sh S A’\ \
............ ﬁ
at Dehradun on..eeeneeee ool M
DEPONENT

(Rajender WP}/&

Advocate & -\jomw

VERIFICATION ehradun

Verified at Dehradun on this ;4 day of January 2026 that
the contents of this affidavit/status report from Paras are
true and correct to my knowledge and belief and nothing

material has been concealed therefrom.

No-368 |24
Dg¥ON/l;NT
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e gy AiRws wflen @) I |

e ST, SERETS  ITHA @ UIRETET W 201358(150)/XXVILY/
2024, [t 22 W, 2004 TR faed@ a9 2024-25 @ AA-TAD o1 faan
i @ e 0 Refa Ren—aded @l SRR IR gfafgea faa R |
T T A B aren or fal af 202425 @ A@-TAE D AEEH Tl 07 a7
Srareliies  scoa—vuEa  Prwri qen  daiadied IRemRd @ rFﬁqm #ell

RIARY-00-200-3r fafy afergfel corm R -02- ¥ el AT 04 ~ 2T
R FERl © firce anarm BN EE[E S AFEIA-56— RIS Hai
(G R JeE) @ AT STl S |

10, wrdedT auf'..:é’t_ Hard 8 )

A e —TR |

GGIAL

Signed by C Ravi Shankar
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Wléﬁﬁ%ﬁ ANNEXURE - 2 14

STel T W ATT—02 Utarakhand Palluton Elommraom

- IlZGméo/XXlX-l/f:’.@N/E-'?SISS Diary NOw.e. o r'z rzl-,\-:.-.
aw@.m 27 feawr, 2004 Dat8..covrsesses o g

IR S
o T &R feiwwr # Wi T e WEa-606 /2018 (Compliance

of Municipal Solid Waste Management Rules, 2016 and other environmental issues) q

Ho BRI GRT RAF 11052003 B WIRT amew Frad] 8 -

2—

SR MR I CESE | ®9 Ring Fenced
fATae Todfolo wRefiT @ Wil & —

)

(i)

(iid)

n

.......

59. In view of above, considering the statement the gap in sewage
generation and treatment about (60 MLD) and gap in solid waste {252.65 TPD
of unprocessed waste and 13.75 lakh MT of legacy wasic), sutimated

environmental compensation comes to about Rs. 200 Crores. The

environmental compensation rests on polluter pays principle recognizing
failure in scientifically managing the liquid and solid waste in violaticn of

mandate of law particularly judgments of the Hon’ble Supreme Court and this
Tribunal.

60. The Chief Secretary has given understanding that the amount of Rs. 200
crores, readily available with the State, will be ring-fenced for utilizing
exclusively for sewage and solid waste management.

61. In view of above, we accept the prayer of the Chief Secretary that instead
of this Tribunal levying compensation, the Administration itself will ensure
availability for Rs. 200 crores by transferring the amount in a separate ring-
fenced account within one month to be operated as per directions of the Chief
Secretary. Chief Secretary may review progress of work atleast once a month
as already directed and by District Magistrates at district level and reporting to
Chief Secretary.

62.(ii). Ring-fenced amount Rs 200 crores for solid and sewage management
be set apart in terms of statement of the Chief Secretary, Utiarakhand which

has been taken on record and further observations of the Tribunal and such
funds be kept as "non-lapsable”™. (para 58, 59 & 60)"

Ho KT ERA ARG g TR S HeW & A ¥ YeNrEve g §
Account @ TGT Td  Hares ?Tj,

TR ORI Jar g (sewage management) ?@ Ring Fenced Account, W11
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aﬁamﬁw@a&%%ﬁmﬂﬁmﬁmﬂmw Ring
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. SRS AT @ T & | TRIN TR smengaat BT AR
WD A Y B o T Rl @) e v SHE R
(@W‘Z EIGE / Riruw W 7 Eﬁ-—;‘?ﬁ:ﬁ;ﬁ / 3{-30 T o @y dw oo
o) B 8T T T | o


Electrical
ANNEXURE - 2


)

- o s N S

EW&%\MW@— | Heww (i @rg) /oo Te So

(Interception & Diversion) @Tal &1 fmivr|
T, Wdd e 8 9 gt Wi (Wiodlotio) & fmfe &1 3 |

g, Wﬂﬁmﬁaﬂwﬂﬁewmﬁ#ﬂt
S. @Wﬁﬁwmﬂﬁﬁﬂhnding 7] |

W@mﬁﬂwmmﬁwmmmgmﬁﬁ
TET TR/ SodlodRo TAR R RTeae & aeam ¥ 99e d uia
frar SR vd s g fwiRa ufsaal zen Sovodio /fovrfin @g
il /o fom wfl (e fvm) @ e st @ Sw w93
W AT @ Wi 3 WRT fear s
Wwweﬁwﬂnwﬁ%ﬁvﬂaﬂwﬁaaﬁaﬁ%—

T g, IS IR R
Y9 afea /e, vaeTel U6 e M, STRive R | WEw
T WiYg /Wi, e e M, STRrEve 9 | REE
W@ Wfa /|, PR e, StRreve o | EAa
T Hiyd /afee, fae fom, STeve o | qe
T RIS, SIRIEVS el AR, SEvIg | GEL
yeR] FoTs, SRS YaeTd W, SewgH | W R

(vi) e yevm ¥ Wi T wEd W oW GRe /9, ed W

WA T, STRRIVS W6 &) T & SW JAIWEhaT S vedl kg
| P AT W fdar S |
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foam SR |

AITEFATAR _ _
(viii) Defect Libility Period & Het # gd FwifRa @rawey, ot f dier Gomfl w®

R B 8, R o & armta o oy e

(ix) SRTER TS Ring Fenced Account %_g' focf af 202425 # Wwie W

3._

WO R 3 S-aE § TS AT @ W W SEN Go 13 B SR
ORI 4215 T G T R G IRe-01-Srel fct-101-3&d
Wel 03— WWe—05-Towloclo & Ry W R BRIT-53-78<
Prfor 7g # gt gRIR STRRave Yawe O ER A 6 o R
SEvE e e @) oo o fowdt § fo fm @ we 9
fofar @t SR |

T Y R A2, STRIEVS U & HRYEN Wi WE-1/258194/2024,

R 03 fowmR, 2004 § WG S AR W T & o @ R

R 2

Signed by
Shailesh Bagauli (@Ferer aived)

Date: 20-12-2024 17:23:20
(1) / XXIX-2 /2024 TElReid |

uﬁrﬁrﬁ%@aaﬁwﬁwwmﬁwﬁ%@ﬁﬁw

1

, FTGVE, TG |

2. foh afem, wﬁmwwg&wﬁaﬁmw%r
3. UM@ Wi, o U@ qafaRer e, STeers S |
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5. dfa el fer furT, STREvS IR |
6. wfug, foxd famrT, SREve R |
7, - RrerfereT, SRS |

%W e, SRS TV (AU dre, SEvIg |
o, PRl PRYe, UoT W@ T i, T 7, SR SEg |
10. Fov®, T2 fiara fvmT, STARREvS <ENIgT |
1. ye ey, SIS Yawid [T, eI |
12. Y AETYERIE, ITIGUE Wl TR, TENIgT |
13, ARG BITRER! / BIEIGR, TG |

© 14, foRT T2, STRTETS ¥ |
15, fA39e, THodMSo/lo, JENIGH |
16.- TS BT |

Signed by = 9,

Apurva Pandey
Date: 21-12-2024 09:06:16 (et wved)
LRI
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" S/MISC/\/2022-XXXVIII-1-Envlrcnment Conservation and Climate Chang
Uttarakhand Pollution Control Board

----------------

' -rv:; ‘,\30...-.- »

uate........f?..&..d. .....
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Wmﬁﬁ?ﬂ‘g&ﬂ?ﬁimﬂsﬁmgﬁa
W.ﬁﬁﬁﬁmﬁ{ammﬁos/zowﬁ%Wm
i 00422025 P TIRG JMRA B AT 3 ag—age faamT W W

Refy PrnfRd wred H ware

qreffedl @ omR W) 02 fadd 3 frar STRETS
$_e—msukpcb@yahoo.com (€TS YT WITE i F) W SUTE FH PN P
PN |
Gl dd:—IAD |
waerdr,
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g BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI '

ORIGINAL APPLICATION No. 606 OF 2018
(IA NO. 20/2025, IA NO. 299/2024, IA NO. 163/2021)

COMPLIANCE OF MUNICIPAL SOLID WASTE MANAGEMENT RULES,
2016 AND OTHERS ENVIRONMENTAL ISSUES.

VAKALATNAMA

I/'We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/
intervenei(s) of the above Appeal/Petition/ Reference do hereby appoint and retain Sri
Dhruv Tamta, Advocate of the Supreme Court to act and appear for me/us in the above
matter and to conduct or defend the same and to appear in all proceedings that may be taken
in respect of any application connected with the same or any decree or order passed therein,
including proceedings in taxation and application for Review, to file and obtain return of
documents, to deposit and receive money on my/our behalf in said matter and to represent
me/us and to take all necessary steps in the above matter. [/We agree, to ratify all acts done
by the aforesaid Advocate in pursuance of the authority.

Dated this the>-2day of December, 2025.

EEPITED -

sMr. Dhruv Tamta,
Panel Advocate,

=

6\ Q(e‘ \»Q~

331, M.C Shetalwad Block, (Manish Kuma é\g@ﬁ ﬁ\ 6‘\0 \\?\“6
Supreme Court, Addi. Secretary \m"

New Delhi-110001 Government of Uttaraklvaa\‘ns§
Mo.-9899989917 APPELLANTS/PETITIONERS/RESPONDENTS

E-ID-tamtaadvocate@outlook.com

MEMO OF APPEARANCE
1:e;
The Registrar,
National Green Tribunal,
New Delhi.
Sir,

Please enter my appearance in the above mentioned case on behalf of the

Petitioner(s)/Respondent(s).
Yours faithfully,

(Dhruv Tamta)
Advocate for the
Petitioner(s) Respondent(s) Appellant(s)
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